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(v) "In accordance with the pro-
vision of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direc-
ted to return herewith the 
Rubber (Amendment) Bill, 
1960, which was passed by 
the Lok Sabha at its sitting 
held on the 5th August, 1960, 
and transmitted to the Rajya 
Sabha for its recommenda-
tions and to state that thi8 
House has no recommenda-
tions to make to the Lok 
Sabha in regard to the _Id 
Bill." 

11-1 ..... 

BILLS PASSED BY RAJYA BABKA 
LAID ON THlD TABLII 

Seeretary: Sir, I lay on the Table 
of the House the following Billa, .. 
passed by Rajya Sabha: 

(i) The Evacuee Interes\ 
ration) Amendment 
1960. 

(Sepa-
Bill, 

(ii) The Agricultural Produce 
(Grading and Markin,) 
Amendment Bill, 1960. 

(iii) The Drugs (Amendment) 
Bill, 1960. 

(ir) The Press and Registration at 
Book. (Amendment) Bill, 
11180. 

IHI! In. 

PUBLIC ACCOUNTS COMMl'l"I'Ell 

Sb.rl Badha II&m&D (Chandni 
Chowk): I beg to present the Twenty--
ninth Report of the Public Account. 
Committee on the Appropriation 
Accounts (Defence Services), 191111-'7 
and 1857-58 and Audit Report. 
(Defence Se"ica) , 11S8-1 •. 

12.161 hrs. 

CALLING ATl'ENTION TO MATI'ER 
OF URGENT PUBLIC IMPORTANCE: 

ACCIDENT IN HINDUSTAN COAL MINE, 
TALCHER 

8hri 8urendranath Dwivedy (Ken-
drapara): Under Rule 197, I beg to 
call the attention of the Minister of 
Labour and Employment to the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon:-

"The accident in the Hindul-
tan Coal Mine, Talcher, result-
ing in the death of one labourer 
aDd injuries to many others." 

The Deputy MIDWer el Laboar 
(Sb.rl Abld All): An officer at the 
inspectorate of mines hal proceeded 
to the mine to make enquiries and 
hi. report i. awaited. 

SIII'I Sarea4raDath Dwind7: Notice 
was given on the 3rd. It is now more 
than ten days. I do not know wh,. 
there is 80 mucli' delay in gett1n, 
the information. 

Mr. Speaker: W41 not the Minister 
able to get the information? 

Shrt Ab14 All: As soon as the 
report is received, it will be placed 
here. 

8hrl Surendranath Dwived7: Sir, 
I want to know why there is this 
delay. It was a Callin& Attention 
Notice. For ordinary questions, ten 
days' notice is required, but even 
tor this notice, there was a notice ot 
ten days. I want to know the reason 
for the delay in getting information. 

Shrl PanIpahI (Purl): I would like 
to know whether this coal mine 
belongs to the National COal Deyelop-
ment Corporation or to an,. other 
body. 

..... A* .tJi: I ae .. t .. it. 
"loDJa ...... 1fCDC. 




